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petitioner has filed a memo sek ng 

withdrawal of the O.A. 	 .----. 

Heard the learned counsel for th 

petitioner and Shri Ashok MohacA 

learned Senior Standing Counsel, 

name does not appear in the cause i 

The petitioner is permitted to with 

the Original Application which 

disposed of as withdrawn. No orde: 

to costs. 
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